
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 202/2025  

 

AYUSH DIXIT                                                                  ……....APPLICANT  

VERSUS 

STATE OF U.P. & ORS.                                            ………..RESPONDENT 

 INDEX 

S.No. PARTICULARS PAGE NO. 

1. RESPONSE ON BEHALF OF RESPONDENT NO. 

5 IN COMPLIANCE WITH ORDER DATED 

25.05.2025 PASSED BY THE HON'BLE 

NATIONAL GREEN TRIBUNAL, NEW DELHI                                   

 

 ANNEXURES  

2. COPY OF THE H2 CASE DT. 25.01.2025 

ANNEXED HEREWITH AS ANNEXURE A-1 

 

3. COPY OF THE WRITTEN STATEMENT 

SUBMITTED OF SHRI GAURI SHANKAR AND 

GRAM PRADHAN ANNEXED HEREWITH AS 

ANNEXURE A-2 

 

4. COPY OF THE AFFIDAVIT OF THE GRAM 

PRADHAN ANNEXED HEREWITH AS 

ANNEXURE A-3 

 

32



5. COPY OF THE GOVERNMENT ORDERS DT. 

31.10.2017 AND 07.01.2020 ANNEXED 

HEREWITH AS ANNEXURE A-4 

 

6. COPY OF THE ORDER DT. 30.01.2024 

ANNEXED HEREWITH AS ANNEXURE A-5 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR STATE OF U.P. 

EMAIL- bhanwar09jadon@gmail.com  

Ph: 9639286572 

DATE: 07.08.2025 

PLACE: NOIDA 
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Unique Doc Reterence 

Purchasat bv 
Des.NionLOCumen! 
Property Descriotion 
Consideration Price (Rs.) 
First Party 
Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

RY 

INDIA NON JUDICIAL 

Government of Uttar Pradesh IN UP65/0AZy 

:IN-UP65705827888889X 
:30-Jul-2025 03:06 PM 

-Stamp 

: NEWIMPACC (SVy up14172704/ BISALPURI UP-PLB 
: 

: KIRAN DEVI WO RADHEYSHYAM 
SUBIN-UPUP1417270429113865721242X 

:Not Applicable 

: 

Article 4 Alfidavit 

:KIRAN DEVI WO RADHEYSHYAM 

: 

: Not Applicable 
KIRAN DEVI WO RADHEYSHYAM 
10 
(Ten 

re depob 

who is personaly known to me Swears,,A. & conhms the conients of this afi 
whch h3s been read o. & explamd 
cter unoerstanding ha tesoemnty 

me te con 2AN 

Regd. 

Please write or type below this line 

ZoTARIAL NOTARAE 

t 'astclg cot ot asng e Stane tle App t Stc Hot 
ne otas ot Cemaant as aatatte on the webstMtt Atp rNs ttrale1 

ckict tetacy or te °e the cett 
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Civil Appeal No.421/2020

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal  No(s).  421/2020

THE STATE OF UTTAR PRADESH                         Appellant(s)

                                VERSUS

KSHITIJ AGNIHOTRI & ORS.                           Respondent(s)

O R D E R

1. Heard learned counsel appearing for the parties.

2. The  National  Green  Tribunal  has  by  the  order

impugned  herein  quashed  the  notification  dated

31.10.2017 issued under U.P. Trees Conservation Act,

1976 as being contrary to the judgment of this Court

in “T. N. Godavarman Thirumulpad Vs. Union of India &

Ors.” reported as (1997) 2 SCC 267. In view of the

fact the State Government has subsequently issued a

fresh notification dated 07.1.2020 in supersession of

the  notification  dated  31.10.2017,  this  appeal  has

become infructuous.

3. The Civil Appeal is dismissed as infructuous.

………………………………………………………J.
(PAMIDIGHANTAM SRI NARASIMHA)

………………………………………………………J.
(ARAVIND KUMAR)

NEW DELHI;
January 30, 2024
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Digitally signed by
NEETA SAPRA
Date: 2024.02.06
10:31:28 IST
Reason:

Signature Not Verified
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Civil Appeal No.421/2020

ITEM NO.60               COURT NO.16               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  421/2020

THE STATE OF UTTAR PRADESH                         Appellant(s)

                                VERSUS

KSHITIJ AGNIHOTRI & ORS.                           Respondent(s)

( I.A. No. 50418/2019 - EXEMPTION FROM FILING O.T.)
 
Date : 30-01-2024 These matters were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE ARAVIND KUMAR

For Appellant(s)   Ms. Aishwarya Bhati, Sr., A.S.G.
                   Mr. Sudeep Kumar, AOR
                   Ms. Poornima Singh, Adv.
                                      
For Respondent(s)  Mr. Arvind Kumar Shukla, Adv.
                   Ms. Reetu Sharma, AOR
                   Mr. Nihal Ahmad, Adv.
                   Mr. Shantanu Shukla, Adv.
                   Ms. Susmita Devi Ghimiray, Adv.
                   Ms. Shweta Mahajan, Adv.
                                      
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Suraj Singh, Adv.
                   Mr. Manoj Kumar Sharma, Adv.
                   Mr. Bhuwan Chandra, Adv.                   
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

Heard learned counsel for the parties.

The civil appeal is dismissed as infructuous in terms of the

signed order.

Pending application(s) stands disposed of.

(RASHMI DHYANI PANT)                            (NIDHI WASON)
 COURT MASTER (SH)                              COURT MASTER (NSH)

(signed order is placed on the file)
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